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2 number of reliefs as set cut in PFaragraph 8. Howevery during
hs is nat pressing any of these reliefs in view of the fact
that the applicant understands that her candidature has not
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in aceordance with the judgment of the Hon'ble Supreme Court
in Exciss Euge inL'ndentVWalkaEatnam. Krishna District, A.F.
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guidelines and rules for marking published by the respondents,
In the circumstances the other points raised by the epplicant
are not dealt witl
3. In view of the above facts and circumstances of the
case, the O apd MA 4162/ 98 ars disposed cf with a direction
.
to the respondents to consider the representation of the
applicant datzd 11.3, 38 keeping in view of the ohservations
made abhgcve and, in particular, the judgement of the Hon'ble
Supreme Court. This action Shall be taken within one month
from the date of receipt of a copy of this order. Mo order =g
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